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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

New Delhi this the 5th Day of January, 1994.

Shri N.V. Krishnan, Vice-Chairnian
Shri B.S. Hegde, Member (J)

1. The General Manager,
Northern Railway,
Baroda House,

New Delhi.

2. The Divisional Personnel Officer,
Northern Railway,
Delhi Division,
Near New Delhi Railway Station,
New Delhi. .Applicants

(By Advocate Sh. H.K. Gangwani, though none appeared).
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(By Advocate Shri B.S. Mainee)

ORDER (ORAL)
(Hon'ble Mr. N.V. Krishnan)

This O.A. has been filed by the General

Manager and the Division Personnel Officer, Northern

Railway to quash the orders dated 17.7.92 and

30.9.92 (Annexure A-1 and Annexure A-2 respectively)

and to direct the respondent No.l to decide the

preliminary objections before going into the merits.



2. Shri B.S. Mainee, learned counsel for

respondents 4 & 5 points out that by the Annexure

A-1 order in LCA No.127/91 the Presiding Officer,

Central Government Labour Court awarded a cost

of Rs.200/- to be paid by the Railway in each

case before the reply filed by the respondents

is taken on record. The Annexure A-2 order in

the same case is an order of the Labour Court

rejecting the application made by the Railways

for a review of the Annexure A-1 order. He submits

that the grant of cost is entirely within the

discretion of the Court and, therefore, an appli

cation does not lie against these orders, li/e

are satisfied that this objfeptibn is well taken.

In the circumstances this O.A. is dismissed.

(B.S. Hegde)
Member(J)

San.

(N.V. Krishnan)
Vice-Chairman


